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Manufacture of Rubber by Syn^etifis 
and Chemicals Limited

3003. SHRI SURENDRA BIKRAM: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) since its inception which grades 
o f Synthetic rubbers have been manu­
factured from time to time by Synthe­
tics & Chemicals Limited and what 
have been their prices from time to 
time;

(b) is it not a fact that few years 
ago Synthetics & Chemicals Limited 
developed new varieties of rubbers al­
most identical to previous rubbers with 
slight change just to get out of control 
order of Central Government on syn­
thetic rubbers;

(c) if (b) above is not correct then 
what was need to have new grades of 
rubbers almost identical with heavy

' increase in prices of newly developed 
synthetic rubber grades; and

(d) what efforts the Central Govem- 
- ment made to curb the attitude of de-

[ veloping new grades and afbitrarily 
fixing high prices to earn huge profit­
ability?

r l THE MINISTER OF 
CHEMICALS AND

PETROLEUM,
FERTILIZEKS

(SHRi H. N. BAHUGUNA): (a) to
(d). The required information is being 
collected and will be laid on the Table 
of the House, when received.

Bilateral Cooperation with Malaysia 
for T.V. and Radio Coverage

3004. SHRI MADHAVRAO SCIH- 
DIA: Will the Minister of INFORMA­
TION AND BROADCASTING be 
pleased to state;

(a) whether a proposal for bilateral 
cooperation between India and Malay­
sia in the field of television and radio 
coverage is under consideration of Gov­
ernment;

(b) if so, details thereof; and

(c) progress so far achieved in this
regard?

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI); (a) Yes, Sir.

(b) and (c). The Government of 
India and the Government of Malay­
sia signed a cultural agreement on 30th 
March, 19T8. The agreement provides 
for cooperation and exchange in the 
fields of television and radio also. In 
pursuance of this agreement, the De­
partment of Culture proposes to eiiter- 
into a regular Cultural Exchange Pro­
gramme with Malaysia. The provi­
sions/terms of the Exchange Program­
me are under consideration.

HancUng over of the Land and Struc­
tures by the Pong Dam Authorities

3005. SHRI V. G. HANDE: Will the 
Minister of ENERGY be pleased to
refer to the reply given to
Unstarred Question No. 3347 given in 
the Lok Sabha on the 13th December, 
1978 and state:

(a) what are the reasons for which 
the land acquisition officer of the Hima­
chal Pradesh Government has not hand­
ed over the possession of the land,
structures and property in the peri­
phery of the reservoir by the Pong Dam 
authorities and what advice Central




